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@rder dated 24/09/208 3.

A

Heard Mr A, P.Mighra,Leamed sunsel for
the applicant and Mr.R.C,Rath,Leamed Standing
Counsel appearing for the Respondents/Rallways &

perused the recerds,

By filing this orieinal Applicatien,
Mrs,K.Sarajanamma has prayed fsr a directien teo
the Respendents to dispose ef her representation
dated 30.08.2008 at Mnexure-% and anclther repre-
sentation dated $°9,.04.28601 at Annexure-12 suemitted
to them seeking appeintment te her sen en cempassionate
ground;instead of oeffering appeintment te her under
the same scheme vide their letter Neo,E/R/EA/0T/Gr. I/
Appt.W.L. -Ladies dt. 24.8,2089. In her representaticn,
she has disclesed that after the death ¢f her huseand,
Late Veeranna on €1,97.1993, the Respondents were
kind encugh te offer her an appeintment as It yweather
water weman since 1397,She worked there for three
years wut durine 1959 she lest her eiie sieht ang
therefere, she prayed that it would net ee possisle
on her part is ®e on duty, In the circumstaeces, she
has prayed that keeping her health preelem in view,

her sen shri K, venkata Rae may Pe appointed under the



_documents enadling them te examine the ¢rievancellg

? )
CQr;Qaésionaté échene; She has alse suemitted ﬁhat
he is duly qualified for appointment umder the
Respendents,in respect of age and educaticnal
quali ficatiens etc, Mi.Rath, Learned Standine Counsel
appearing for the Respondents susmitted,sver and
asove what the Respondents have stated in thelr coun te:

L ]
that the Arieinal applicatien defere this Trimunal é
in the present form is prematuresrdecause the ;
applicant does not have a grievance tn 3eitate, He &

disclosed that the apgplicant has net so far

suamitted formal applicatcion from her son to th"e.b
Respondents with ali n&essary decumen s, AL the;

first ins tgnce, the Applicant should agpreach the
Responden ts By making an application with mequisiltei
of the agglicanct, Mr.aA,P, Mishra,leaned Jeounsel fe
.the A;;-:;li.:jant during the course of hearigg erings:
my notice an application dated 7.3.83 of the
Applicant \adfiiress.ed to the §r.nivisinnal Persenn
nfficer, B Ce.rRallyays.In this applicatieon, the ’
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applicant has made a prayer for censidering thg” i

with full particulars of the son ef the deCea' »

Rallway servant and ether necessalry deocumen Lsisa



)

o7 P ray

p g frfs s

I

this rrieinal n;ppll"aginn is ai swbe«‘ f\‘-‘(\Te \,netq

his age, educati-nal qualificatisn and so en,I, therefrre,
seé let of force in the submissirn of the learned sﬁanding
Counsel for the Resprndents and, accordinely,I direct the
Applicant te subkemit an agplicetion of her sen,namely,
K.Venkata Rae® alenewith all reguisite certificates
showing his age,qualificatien etc, teo the &espondént Ne, 3.
within a perind of 38 days frem the date of recei .t

of a capy of this erder and en receipt of the said '
a,plicetion, the Respendents sheuld take further necessary
action fer considering the matter regarding the »ffer

~nf agpeintmant under compassisnate eround te th on

n

nf the dececasad Rallwyay servant in placte of her mother

i,e. the Applicant in this case,

with the aenve mdservatimrns and directinns,

(B.N,"_,PM)‘ FHT
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